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O R D E R 
(Hybrid Mode) 

09.07.2024: Learned counsel for the Bank submits that Appellant have 

not filed certain relevant documents which were before the Adjudicating 

Authority.  She prays for and is allowed to file an affidavit within one week. 

List this Appeal on 19.07.2024. 

In the meantime, the pendency of this Appeal shall not preclude the 

Appellant to approach the Bank for settlement or OTS offer, if any. 

Learned counsel for the Appellant submits that he has approached the 

Bank for settlement. The CoC be not constituted till 19.07.2024.  We make it 

clear that in event settlement is not reached, this appeal shall be heard and 

this order shall not continue thereafter. 
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